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BEFORE THE CENTRAL XBTINISTRATIVE TRIBUNAL
GAUHATI BENCH : GAUHATI

ORIGINAL APPLICATION NO.!!'6 OF 2008

Sri Bhulu Roy @
... Applicant g
-VS- ;

Union of India

.... Respondent.

SYNOPSIS

That the applicant is serving under the N.F.
Railway, Lumding since 1994 as T T E and since his joining

at Lumding Junction, he is discharging his duties with utmos
sincerity and unablamishly with full satisfaction of his
superior authorities. Thereafter on 28/12/2004 the instant
applicant was transferd from Lumding Junction to Badarpur
Railway office and in compliance with the transfer order dated
28/12/2004 he joined at Badarpur Railway office on
8/1/2005, discharge his duties as TTE . It is important to
mention herethat vide a decree of divorce dated 4/8/2004
passed Addl. District Judge’s Court of Karimganj, the instant

app]icavﬁf was living separately with his wife i.e. Smti.
Putul Rani Roy at two different places . The applicant is living
at Badarpur Railway office and his wife is staying at
Lumding in her parent’s house. That thereafter the present
applicant submitted a representation dated 25/08/2005 and

applicant is willing to vacate the quarter No. 673(A) at DTS

Hill Colony at Lumding as because he was transfer from

|



Lumding to Badarpur and respondent authorities may take

appropriate and necessary steps to vacate the said quarter.

But in the mean time the applicant was again
transferred from Badarpur to Lumding vide order dated
27/3/2007 and against the said order the applicant approach
_t;ﬁs Honble C A T , Guwahati by filing a Original
application which was registered as O.A. No.307/07 and on
18/12/07 after hearing the parties this Hon’ble Tribunal

pleased to disposed of the above mention original application

with direction to respondent authorities to consider the cage of
the petitioner. And incompliance with the directions of the
Hon’ble Tribunal’s Order, the respondent authorities directed
the applicant to join at Guwahati instead of Lumding. After
joining the post of TTE at Guwahati on 18/4/2008, the
present applicant submitted another x@@;md the
respondent authorities to vacate the quarter No. 673(A) DTA
Hill Colony at Lumding. But the respondent authorities has
not consider any of the representations of the applicant till

today.

It is important to mention here that the respondent
authorities one land ducting the damage rent of Rs.4730
from my salary and also ducting nominal house rent of Rs.

472 from the same salary and as because the present
applicant now getting net pay of Rs.195 per month. Under
such circumstances the present applicant filed this original
application before your Lordship.

Filed by

ToShe

Advocate.




GAUHATI BENCH : GAUHATI

ORIGINAL APPLICATION NO.'6 OF 2008

Sri Bhulu Roy

... Applicant
VS-
Union of India
.... Respondent.
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BEFORE THE CENTRAL ADMINIS#¥RATIVE TRIBUNAL
GAUHATI BENCH : GAUHATI

ORIGINAL APPLICATION NO.ME OF 2008

Sri Bhulu Roy

... Applicant
-VS-
Union of India
.... Respondent.
INDEX
Particulars Page Nos.
- )—1Gb
Affidavit - s
Annexure — 1 i M e
Annexure — 2 o g el
Annexure - 3 - 21 -~ 2N
Annexure - 4 - Ay
Annexure — 5 - 2.4
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Filed by

Advocate.



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, _& 3

GUWAHATI BENCH : AT GUWAHATI.

(An Application U/s. 19 of the Administrative Tribunal -

Act,1985)
Original Application No. \\ G /200%

Sri Bhulu Roy
S/o. Late Nipu Ranjan Roy
TTE, N. F. Railway,
Badarpur.
.... Applicant.
-VS-
1. Union of India, represented by
The General Manager,
N F; Railway, Maligaon,
Guwahati-781011.

2. Chief Personnel Officer,
N.F. Railway, Maligaon,
Guwahati- 781011.

3. The Divisional Railway Manager,
N.F. Railway, Lumding
Dist. - Nagaon, Assam,
PIN- 782447.

4. Area Manager,
N. F. Railway, Badarpur,
PIN- 78806.

5. Divisional Personnel Officer,

N. F. Railway, Lumding
PIN - Y8806



e i

2 Central Mmm\sm\'v\mx«nal

' % 1] JUN £
A qrdis

s

L uwat‘a'i Bencﬁ

PIN - 782447.

.... Respondents/ Opposite Parties.

DETAILS OF APPLICATION:

1. Particulars against which the Application is made :

Non- consideration of the application/ representation
dated 25/08/2005, 31/12/2006  and 16/5/2008
(Annexure-_{@«oa;»vta’%l"xe Divisional Railway Manager (P), N.F.
Railway, Lumding’s Office Order No. ES/17-B(T) dated
3/3/2008 ( Annexed as Annexure -4 )

2. Jurisdiction :

The Applicant declares that the subject matter of the
Application is within the jurisdiction of this Hon’ble
Tribunal.

3. Limitation:
The Applicant submits that the Application has been
filed within the limitation period prescribed under Section

21 of the Administrative Tribunal Act, 1985.

4. Facts of the Case :

4.1 That the Applicant being a citizen of India
entitled to get of his legal, fundamental and statutory

rights.

3
3
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4.2 That right since the inception in the Railway
service the Applicant has been discharging his duties with

the entire satisfaction of his superiors.

4.3 That on 28.12.04 the Applicant was transferred
from Lumnding to Badarpur and resumed his duties on
8.1.05 and since then he has been discharging his duties
there.

4.4 That the wife of the Applicant Smti. Putul Rani
Roy is a resident of Lumding prior to his marriage with
her and his in-laws also remain there who are very much
influential and powerful to get the administrative order
moulded according to their suit will and it is because of
their high- handedness the applicant’s further transfer
was made form Badarpur to Lumding only within the span
of 2 years and the wife of the applicant has not the least
violation of her leaving Lumding and living with her

husband and children at Badarpur.

4.5 That because of his family troubles for the
adamant and arrogant nature of his wife and his in- laws
the Applicant is being mentally and physically tortured
by them and for which reasons the pursuit of the little
children’s studies and other things necessary for their all
round growth are seriously hampered as they have to live
the applicant without the care , love and affection of their
mother who has no consideration for their well- being .
The condition of such pathetic life the Applicant has
been enduring right after his marriage when the above

named woman Smti. Putul Rani Roy can not spare to share

- & i
i
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the pains and troubles along with the cant who is

living at Badarpur with his tow little children.

4.6 That thereafter the present applicant submitted
a representation to the respondent authority stating that
as because he was posted at Badarpur on 28.12.04 and
joined at Badarpur on 8.1.05 in a service and since is
date of his transfer his wife illegally occupied his
quarter No. 673 (A) D.T.C. Hill Colony Lumding and as
such authority concerned may take appropriate and

necessary steps to vacate the said quarter No. 673 (A).

A copy of the letter/ representation dated
and 31]1a/66 . it
2K.8.2005 5 1S annexed herewith as Annexure - I.QQweg)

4.7 That the applicant states that when the
present applicant staying at Lumding for discharging his
duties, his wife Smt. Putul Roy was separated from him
and resided at her paternal house at new Colony
Lumding in her sweet will and when the applicant joined
his duty Badarpur on 6.1.2005 he immediately contact
the authority concerned to handover the official quarter
No. 673 (A).

A copy of the joining report dated 6.1.2005

annexed herewith as Annexure -2.

4.8 That the applicant states that he has
submitted another representation dated 31.12.06 stating
that a divorce suit is pending before the Hon’ble

Additioiial Dis?trict Judge’s Court at Karimganj and Smt.

Putul Rani Roy and the applicant are living separately

and beside this the present applicant was transferred

stmm‘Tﬁbuna‘J
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from Lumding to Badarpur as such Smt. Putul Roy have
no legal right to capture/ occupied my official quarter
and as such constrained to file this petition regarding
handover my official quarters which Smt. Putul Roy
illegally trespassed my quarters as a trespasser , I have
relinquish my claim over the articles, goods, materials and
other house hold product of the departmental authority
and take any step regarding vacate the official quarter or
taking any action against Smt. Putul Roy as per Law, I
have no objection in near future , otherwise, [ will

suffered financially in every month.

4.9 That to put the Applicant into most stringent
conditions and make his life totally miserable his wife an the
in-laws made the administration for this transfer back to
Lumding which , it is apprehend, this time at the risk of his
person and property along with his children would
inevitably happen in the event of his re-transfer being

carried out.

4.10 That against such transfer it would inevitably
invite lot of impediments for the Applicant and his little
children from Badarpur to Lumding which he had already
made known to the administration, more particularly, the
Senior Divisional Commercial Manager, N.F. Railway,
Lumnding, Area  Manager, N.F. Railway, Badarpur,
Additional Divisional Railway Manager, N.F. Railway,
Lumding, several times by both written and personal

representations.

4.11 That since his wife is a revengeful woman and
could come to the extent of making danger in his life the
Applicant was compelled to file two suits in the Civil

G AR gw
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Courts, firstly, praying for restitum’fgbﬁﬁjagal rights

and secondly , when it was found not at all feasible, he had
to obtain a decree of divbrce from her with effect from
4.8.2007 and as such, lawfully there is no connection with
( her and for doing her any activity of whatsoever mnature
does not make him responsible. And for such reasons, the
Railway quarter No. 673 (A) at DTS, Hill Colony, Lumding,
which was allotted to him while he was in Lumding is now
occupied by the above named woman Smt. Putul Rani Roy
who is no longer a wife of the Applicant after getting a
decree in the Hon’ble Additional District Judge’s Court at
Karimganj’s order with effect from 4.8.2007 . And as such,
retention of the said quarters or unauthorized occupation of

the said quarter by the above .

4.12 That the Applicant has received no reply or any
response from any of the corners of the administration in
respect of his cancellation and/or stay of the transfer
order made and shown in the impugned letters and/or
arrange his posting at anywhere other than Lumding as
prayed for repeatedly to the Respondents considering his
miserable condition because of his wife and in-laws’
motive & activities at Lumding . It is really surprising as to
for what reason the Respondents without attaching any
importance to his representation or his prayer for stay of
the transfer order or his posting anywhere other than
Lumding , in case it does not at all feasible to retain him at
Badarpur, are not considering for issuance of formal Office
Order.

4.13 That it is humbly submitted that the

Respondents also are acting according to the whims,

hla Wy
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caprices and ill- motive & activities of his former wife and
her relations’ who are winding of their high hands and the
Respondents are not considering the humble submission
of a devoted employee who has rendered his star-line
services at the cause of the Respondents administration
and for which reason the Applicant can expect the
minimum sympathy for considering his prayer for
retaining him at Badarpur or anywhere else in case it is
not possible for his retention at Badarpur , other than
Lumding as it would save not only his service but also his
and his two little kid’s lives from the clutches of his former
revengeful & vindictive and relative wife and her

relations.

4.14 That the Respondents are now even creating
constant pressures upon him for his joining at Lumding in
the event of the impugned orders of his transfer
mentioned above by imposing me Memorandum of charges
for not carrying out the transfer order at Lumding and also
deducting damage rent @ Rs.4¥30/- per month from his
salary for the quarter No. 673(A) which has been forcibly
occupied by the above woman Smti. Putul Rani Roy with
whom he has no lawful and social relation and connection
and the fact is very much known to the Respondents, and
the Respondents according to the Indian Railway Act
and/or Public premises Eviction Act easily driver out the
said woman and take occupation of the same, but instead
the Respondents have been forcing for his transfer back to
Lumding and compelling him for paying of the damage rent
of the aforementioned quarters for Rs.4¥30 /- per month
from his salary for which he is not at all responsible and it
is because of the inaction of the Respondents that they did

not take occupation of the said quarter from the woman
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unauthorisedly occupied the said qﬁarters within the
very knowledge and nose of the Respondents despite
repeatedly informing them by this Applicant . In this
connection he has already informed the Respondents vide
his letter dated 25.8.05 that he would have no objection
in the case of taking the said quarter over the
Respondents. Instead the Respondents have arbitrarily

recovering damage rent from his salary for the said quarter.

4.15 That the applicant states that finding no other
alternative the present applicant approach this Hon’ble
Tribunal by filing and original application which is
registered as O.A. no. 307 /2007 and on 18.12.2007 this
Hon’ble Tribunal pleased to disposed of the above
mentioned Original application with the directions and
observations that the responslent authorities will considered
the representation of thg @ ‘as expeditiously as possible,
preferably within a period of 30 days from the date of

receipt of a copy of this order.

A copy of the order dated 18.12.2007 passed in
O.A. No. 307/qis annexed herewith as Annexure No.3,

4.16 That the applicant states that thereafter in
compliance with the honourable CAT / GHY’s Order , the
present applicant is transferred and posted at GHY’s on

same pay scale on 3.3.2008.

A copy of the compliance order dated 3.3.2008

is annexed herewith as Annexure - 4.

4.17 That the applicant states that on 18.4.200Q

YV N
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the present applicant joined at Guwalei~as T T E.

A copy of the joining report dated 18.4.2008.
19 anmmad ) e 20tH a8 dnnesini— S

4.18 That t he applicant submits that after joining
his duties as TTE at Guwahati division the applicant
again approach the respondent authorities for wvacation
office quarter No. 673 (A) at Lumding Railway colony but
the respondent authorities now even creating constant
pressure upon the applicant to physically present at
Lumding in order to vacate and handover the said quarter
No. 673 (A) to the railway authorities.

4.19 That the applicant submits that after his
transferred from Lumding to Guwahati he received some
Phone calls in his cell phone from same unknown persons
telling him that if come to Lumding then he will face dire
consequences and those unknown person also told him
they are all waiting for the moment when the applicant
coming to Lumnding, that the present applicant suspect
that some unknown persons, may be the friends and
relative of his wife, who are revengeful or may be member
of Lumding “ Mahila Samitee”, threatening him to face

dire consequences.

A copy of the representation dated .!e.ls !Q& A8

annexed herewith as Annexure - 6

4.20 That it is submitted that the Respondents
arbitrarily and with malafide action and without justification
deducting the damage rent of the quarters which is not at
all under occupation of the Applicant right since his
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transfer from Lumnding to Badarpur
Respondents vide order No. ES/17-B(T) dated 27.12.2004
and the Applicant joined at Badarpur on 6.1.2005 vide his
joining report dr;;::iﬂ 6.1.05 vide ES/ 17-B (T) dated
3/3/2008 and Applicant joined at Guwahati on 18/4/2008

respectively .

It is important to mention here that in a most
discriminating , arbitrary , bias and illegal manner the
respondent authorities one hand ducting@¢4730 rupees
from his salary as a damage rent at the same time also
ducting nominal house rent rupeesf472 month from the
salary of the instant applicant since March 2005 till today
and as because the applicant gating net pay of Rs.195
only .

A copy of the pay slip of May , 2008 is annexed
herewith as Annexure - ¥

4.21 That the applicant submits that after having
lost all possible attempts and endeavors from the
respondent side the present applicant has been compelled
to approach the honourable tribunal for seeking relief of
vacating / surrender of railway quarter no . 673 at
Lumding. D.T.S. Hill Colony and also ducting damage
rent of rupees ¢ 4730 from the applicant by the

respondent authorities and thereby save his livelihood.

4.22 That it is submitted that the very action &
inaction of the Respondents, more particularly the
Respondents Nos. 3, 4 and 5, prima-facie postulates to be of
Malafide, Bias, discriminating , arbitrary unfair ply and

miscarriage of justice in dealing with the case of the
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Applicant who has culminated star-line services at the
cause of the Administration being a sincere & devoted

employee.
4.23 That the Applicant craves leave of this Hon’ble

Tribunal for filing of Additional and/or amended O.A., if

necessary , for the ends of justice.

5. Grounds for relief :

Being aggrieved and dissatisfied with the role played by
the Respondents in the making of transfer and re-transfer
of the Applicant to and from Lumding and Badarpur
mentioned above and in-action on the part of the
Respondents to consider his repeated representations,
both written and oral, the Applicant begs to mover this
application , before this Hon’ble Tribunal, inter- alia, on the

following :

GROUNDS :

5.1 For that the Respondents have acted according

to the whims and ill-will of a third party ,the formal wife of
e

the Applicant, inspite of dissolution of their marriage and

got a decree from the Civil Court which are best known to

the Respondents.

5.2 For that the Respondents’ blatant discrimination
and malafide attitude and in view of the human
consideration, the action of the Respondents are not

sustainable in the eye of law as well as facts of the case.

ot iy,
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5.3 For that this Application is made bonafide and
for the cause of justice and also made with abundant

caution in the aforesaid circumstances of the case.

6. Details of remedy exhausted

The Applicant declares that failing to get his redress
by the Respondents after submitting the number of
representations, and personal approaches to the concerned
authorities of the Respondents, he has come to this Hon’ble
Tribunal for having justice which seems to him efficacious
as per Article 21 of the Constitution of India and there
remains no other alternative way to get justice to his
grievances availed to him except the invoking of the
jurisdiction of this Hon’ble Tribunal under Section 19 of
the Administrative Tribunal Act, 1985.

7. Matters not pending with any other Court.

That the Applicant further declares that he has not
filed any application, Writ Petition or suit in respect of the
subject matter of the Application before any other Court,
authority, nor any such application, Writ Petition or Suit on

the subject is pending before any of the Courts.

8. Relief sought for .

In the premises aforesaid it is most respectfully
prayed that your Lordships may be pleased to call for the
records of the case , issue notices to the Respondents as to
why the relief(s) sought for by the Applicant may not be
granted and after hearing the parties the Hon’ble Tribunal
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may be pleased to direct the Respondents to give the

following among others, relieves.

(i) To direct the respondent authorities to take necessary
steps to vacate the applicant’s Quarter No. 673(A) at DTS Hill
Lunding / LMG.

(i) To stop the deduction of damage rent of the quarters
No.673 (A) at Lumding which is unauthorisedly occupied
by a woman with whom no lawful relation is having by the
Applicant and the unauthorized occupation and
encroachment of the said quarter is in convenience with
and/or consequences of the involvement of the

Respondent’s men.
(i) To refund the damage rent of the said quarter which
was recovered from the Applicant @ Rs.4730/- per month

from the Month of = Maseh-, 2005

(iv To consider the case of the Applicant any other

relief(s) as the Hon’ble Tribunal may deem fit and proper.

9. Interim Relief prayed for :

During pendency of the application the Applicant

prays for the following interim relieves :

() That it would also not be bar in the case the
Respondents cancel and/or modify the impugned order for

the Applicant as prayed for .

(i) That the Respondents shall have to stop the
deduction of the damage rent of the aforesaid quarters
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immediately.

10. Application is filed through Advocate.

11. Particulars of Application fees:

Indian Postal Order No aq.e.ﬁgﬂégf.dated..29]&[?&...
Date of Issue 3‘5‘ é[ﬁﬁ ................
I. P. O. amount @aS\Of ......

oooooooooooooooooooooooooooo

Payable at QWC»N/L"H .............

12. Details of Index :

And Index in duplicate containing the details of the

documents to be relief upon is enclosed.

13. List of Annexures:

Annexure : 1,2,%, 0, % 6 ¥
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VERIFICATION

I, Sri Bhulu Roy, son of Late Nipu Ranjan Roy,
aged about 37 years, TTE, N.F. Railway, Badarpur, do
hereby solemnly affirm and verify that the contents of
paras 4.1 to 4.16 are the facts of the case and true to
the best of my knowledge, information and belief and I
have not suppressed any material facts and the Paras
4.17 to 4.20 are my humble and respectful submission
before this Hon’ble Tribunal.

And 1 sign this VERIFICATION on this .2%.th
diy of 2L L. . , 2008.

Place : Guwahati
Wkl
Date : ‘3?/@/08 ’@.

SIGNATURE OF THE APPLICANT
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To
The D C M/Lumding/N.F.Rly.

..O0.0.........O..O..Q
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Tmﬁm@a“
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...O........ 0...'.‘.....
Subs snrrender of Rlye Quarters No. 673(A) at Lumdinge
D'TCS. Hill COlOn‘j,

Ref3. Your Letter No. CG/n/COMML/2004/Pt.-III dated

———’——-——---—.-

Dear Sir,

I have the honour to inform you that my
merrital relation with my wife are not maintaining peace-
fully and started sowe disputes and dif ferencies between
ns, I was posted at padarnpur on 28_12.04__ and joined at

Eadarpur On 08201502 in my services. since the date of
transfer my wife illegally occupied my qQuarters No, 673(A)

at D,T.S. Hill Colony, Lamdinge

So,
Sir, if the anthority take any step regar’:

ing vacate the said Qrs. No. 673(a) then I have no object.

—ng

Thanking ynu,

Yours Faithfully,

Dateds B_AD A R DUR,

The__25-08= /2005 i Mt '“""Q@;‘( '
’
(_Shri BHULU__RCY,_ )
}‘/ TLE/RDE

’\? /“\0 '

&
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The Divisienal Commercial Manager, .
LMG Division, N, F. Railway,. 30 JUN 2008
L UMDING, :
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( Througn: Co Te Te I. , Radakpur

w

|
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No. FoR ailwgay.j

Respected Sir,

With due respect, I have the honour to
inform yeu that I received transfer order fram Lumding
ta RBadarpur Junction an 28/12/2004 and spared from

Luomding on 06/01/2005,

Sir, wnen I discharged my duties at Lumding,

departmental quarters was allotted in the name oL me for
azcommodatien vide Quarters Na, 673(A) D,T.S. Hill Colaony,
Lumding and I was stayed there till ny transier,

Sir, during my staying at Lumding my wife
Smt, Putul Ray was seperated irom me an resided her
paternal house at New Coleny, Lumding in her sweet-will
N e R NS~ /\-/k~ AN N T\

withont any reascnable ground just te harass me in cnllasion
with others,

Sir, after receiving transfer norder I joined
my duty at GBadarpur on 08/01/2005 and immediately aiter i,e.
10401,2005_ I again returned back at Lumding after managing

leave from the autharity of Dadarpur Junctien just to spare
and hand aver my official guarters to the aunthority
concerned,

sir, I have failed to hand over my oiificial
quarters due to illegal intervention ~f Smt. Putunl Ray, at
that time dne to my family dispute and diiference I have
filed title suit beifore the District Jndge, Karimganj vide
T.Se ( Restitntimn ~f conjugal rights ) Na, 29/2005 for
proper redressal notices was also served th;Eugh registered
post in the address teo Smt, Putul Roy, D/O, Late Jyot indra
Mohan Das, C/0, Hiralal Das nf New Calony, Lumding , P.O.
& PeSe 3 Lumding, District . Nowgamn, State - Assam and
Smt, Putul Roy received the Notices after signing due
acknowledgement in the above mentinned address,

Contd...-..PageQ) °
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Sir, after receiving summons and notices issuned by
the Learned District Judge, Karimganj, Smt. Putul Ray
gppeared beicre the court through engageﬁ Lawyer but failed
te submit the written statement in time and ult imately the
said suit was proceeded ex.parte against Smt, utul Ray,
thereaiter said suit was disposed of exparte in/;avnur Vide
Judgement and decree dtd, 2720122005 directed Smt. Putul
- Ray t@ come back te my sOﬂietj. k)

N

Sir, Smt. Patul Roy not complied with the order passed
by the Learned District Judge , Karimganj on 2740142005 i.e4
about cne year passed ever and shove Smt., Putul Rey, threate.
ned me in regular interval, In the abovementiened facts and
eirgumstances and illegal activities of Smt, Putul Rey re.
sided in the &beovementioned address where she received the
notices since long before the date of receiving netices and
very illegally captured my efficial quarters as a trespasser
" and as such I have leqsed £inancially in every month,

That Sir, ccnsidering the facts and circumstances
stated above and after nen compliange of arder passed by the
Learnead District Judge, XKarimganj Smt. Putul Roy having neo
right te illegally captured / eccupled my efficial 'quarters
and as such constrained te file this petitisn regarding
handever my ofiicial quarters whizh Smt. Putul Roy illegally
trespassed my quarters as a trespasser., I have relinguish my
claim over the articles , greds, materials and ather haouse
nold preduet of the departmental authority and take any
step regarding vacate the cfficisl quarters or taking any
action against Smt, Putul Ray as per Law, I have no abjec-

tion in near future, Otherwise, I will suffered financially
in every monthv,

It 1s therefere, prayed that vour hencnr weuld gracion
-sly be pleased tc pass negessary order to take appropriate
step/steps against Smt, Putul Ray which she illegally
ocouplied / captured my officlal quarters as a trespasser
for vacating my official quarters having relinquish my
claim over the articles , geeds, materials and househald
product of the departmental authority, take anv step rea.
garding vacating the nffizial quarters on taking any actien
against Zmt, Patul Roy as per Law I have ne nbjection in
this regards in any time and be further pleased to pass
such ether arder or orders as the autherity deem £it and
PBONer , otherwise I will be suffered finencially,

Contd. cee page(B)o



e — 17 AT G ST

- Central Administrattve Tribunal
/" /

(Page/3) 30 JUN zuu j

{

A =rads

Cantinuaticn from Page(2), uwahati Bench

Thaenking you,

Yours Faithinlly,

Dated; ol @
BADAF 2 UE. i e
The_ 2\ - 12~ /2006, (_SRI_BHULU ROY, )
T T FE / Badarpur,
ledcr Ce rr. T. I. / EPB.
Radarpur, N.F. Rly,

- e e s e e e e me -

Crpy tosa

l). Area Manager/Badarpur,

N. F, Pajilvav,

2), &sstt, Commercial Maneger/LMG/N.R.E1ly,
3). CoTaToI‘/BPB/No "oRly‘
4) o Coi'eT oI o/LMG/'N. PaF ]-‘jo

Foar favour of thedr kind iniormaticn and necessary
action from their respaective end if any nlease,

&bl
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The Divisional Railway Manager (P) /L ati Bench
B, F, Railway,

* 9 800 ¢ e

Sub - Joining report ( Ref ,No.ES/17-B(T)
dtd¢27312020040

sir,

In referecnce to the above menticned office order,
I do hereby join on 06-01-2005 as TTE/BPB under G:TTI/
Bp B,

QJ /” This is for ycur kind information &ng neCessary

Ly
; .sf"x&lyactlor‘ please,

A .
$3' . Date &@/0-//2,005 _ Yourg faithfully,

P hlle o@

5 ' ( Bhulu Roy )

&
%
55
%
%

B TTE/Bp B,
Copy to :-
1) DRM(G) /LMG k
2) DRM(P) /LMG For their kind information
3) DFM/LMG i and necessary action please,
4) OS/ET,Bill /LMc |
5) AM/BpB ‘

63 GQTII /BB \

7) OffiCe copy.

Yours faithfully,

4

( Bhulu Recy )
TTE/Bp B,
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CENTRAL ADMINISTRATIVE TRIBU(NAL 3N JUN oy
UWAHATI BENCH G N T,
GUWAH ‘ % HmiEhs
Suwah é’i‘i Bench
Original Applicalion Nos. 30/ ol 2007 i

Date of Order: This, the 18th Day of December, 2007

THE HON'BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN

Sri Bhulu Roy

S/0O Late Nitu Ranjan Roy
TTE, N.F.Railway
Badarpur, Karimganj
Assam.

...... Applicant.
By Advocates Mr.P.K.Roy CHoudhury & Mr.J.Das
- Versus -

I The Union of India .
Represented by General Manager
N.F.Railway, Maligaon
Guwahati - 780 011.

2. Chief Personnel Officer
'N.F.Railway, Maligaon
Guwahati -780011.

Sy, 3, The Divisional Railway Manager
AN %' N.F.Railway, Lumding
Dt.Nagaon, Assam

PIN:-782447.

Area Manager

N.F.Railway, Badarpur
PIN:-78806.

5. Divisional Personnel Officer
N.F.Railway, Lumding
PIN:- 782 447.

.......... Respondents.

By Dr. J.L.Sarkar, $r. C.G.S.C. |
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18.12.2007 Guwahati

MANORANJAN MOHANTY, (V.C.)

Heard Mr. P.K.Roy Choudhury, leamed counsel appearing for
the Applicant and Dr.J.L.Sarkar, leamned Standing counsel for the Railways;

on whom a copy of this Original Application has already been served; and

perused the materials placed on record.

2, At the oulset, Mr.P.K.Roy Choudhury, leamed counsel for the
Applicant, filed a memorandum not pressing the prayers al 8 (i) & (i) of
the Original Application perfoining.io quarter No. 673 (A) (at Lumding) and
the damage rent imposed upon Hhe Applicant for the occupalion of 1he
said quarter ond'réldﬁng to refund of the damage rent recovered from the

—_ Applicant @ Rs.5,000/: per month fiom the monlth of December, 2006. The
' “*.,;»‘fprayer of the Applicant's counsel not to press the prayers at 8.(i) and (iii) is
vGllowed, and as a consequence, this case stands confined to the

!

’,,A-"grievonce pertaining to transfer of the Applicant from Badarpur to Lumding

only.

3. The Applicant, a TTE posted al Badarpur, having faced the

order of transfer during March, 2007 from Badarpur to Lumding,

represented to the authorities for retaining himv al Badarpur for the reasons
explained in  the representation. Alleging non-disposal  of that
rebresenfoﬂon (of the Applicant) by the Respondents, the Applicant has
approached this Tribunal with this present Original Application filed under

Section 19 of the Administrative Tribunals Act, 1985.j9
./‘—//

s D
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4. Since the representdtion of the Applicght=tpertaning 16T

h .

fransfer from Badarpur to Lumding) is stated to have been pending with
the Respondents, withovu’r entering into merits of the matter, this Original
Application is, hereby, disposed of with a direction to the Respondents to
consider the grievances of the Applicant (as raised in his representation

dated 13.08.2007), as expeditiously as possible, preterably within a period of

30 days from the date of receipt of a copy of this order.

S With the above observations and directions, this Original

Application is disposed of. -

Send copies of this order to the Applicant -and to dll the
Respondents in the addriesses given in this Original Application. Fiee copies

of this order be also supplied to the learmned counsels appearing for both

lhe parties.

&)
M. o’C . /L/c.‘"/w"/w'w[:/

s % A R
\/ c (¢ - C /ﬂ\(Lc BV PR

.-\'ﬁ'.'...-""". "4’
Cate on which copy js ready § “’(7/2. ’
L- £l ‘-, o .’l‘.
Date oo which copy is delivered 4'2 7..{.‘.‘.' ‘ ?,
Gertifieo 0 be 1§uu copy

-/ 2 0 h
vate of Application @ Z‘Z7 / ;_

-~ \\ \\‘:\ \_\\_\ A\ Q/Dl(\)\ I\L\\)’_\

Section Cftiver (Judl)
C. A, T. (.. ahati Bench
Guwahati .
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\;i No. ES/17-B(T) Divi} @eptRtATer ()
5 Lumding dtd 03 03.2008, U8

v m

uwahati Bench

To,

Shri Bhulu Roy,
TTE/BPB .
Thro. CTTIIC/BPE. '

i

Sub:- Compliance of Hon'ble CAT/GHY’s order dtd 18.12.2007 passed
- in O.A No. 307/2007. -

& In compliance with Hon’ble CAT/GHY’s above mentioned order and in consideration
of your representation dated 13.8.2007, you have been ordered for transfer and posting at GHY on
same pay & scale vide this office order No. ES/17-B(T) dtd 29.2.2008(copy enclosed) in

cancellation of your transfer and posting order at LMG vide this office order of even No. dated
22.3.2007.

Further, you are advised to vacate your qrs. No. 673 (A) at DTS Hil

| colony /LMG
physically and handover it to SSE/North/LMG immediately.

This is issued as per order of competent authority.

!
Enclo:- 1(one) ’ {

L

\ :/(;(, AN /* ( .

( A. Chakrabo Y)
DPO/LMG

For DiviliRailway Manager(])
N.F.Railway, Lumding.

: § } -————— - ———— ———
\¢ i ‘L e~ - vemCewway -
\“" o7 -~ - J

Y0227 instaht applicant /submitfed sevetal reptresentationg before
the / congerned fespondent to / alter, odif/y or cancel/ the
27/3/2007, whereby the applicant was ré-trapsfer fpom



To

Guwahati Bench
The Chief Travelling Ticket Inspector/Cuwetintd
N.Fo Rlyo GuWﬁl\ﬂti.o

<
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Sub:- Joining report ( Ref, No. ES/17-B(T) dnted 2/2/08.

Sir,

In reference to the ebove mantioned office order,
1 do hereby join on 18-04-2008 ns ITE/GHY,, under CTTI/CHY.

This is for your kind information ~nd necessary

nction Please.

Dated
18-04~- 2008,

Enclosed; (i) DG,
vith Doctorts Certlificate,

Capy % -

(1) DR(P) LMG,

(2) DR (C) LG,

(%) DRM(C) GHY,

(&) DEM/LMG,

(5) O5/ET, Bi1l/LMG,
(6) CTTI/GHY,

Qffice copy.

- } ( N
- YL Q -ﬁ\[‘)/{

i L
x‘,}?

ins
the/ conce

t applidant submitted several 1fe

presentations /befofe
d respondent/to altér, modify or cancel/the
27/3/2007, /whereby the applicapt was re-transfer from

Yours fedthpully,
TTE/ GHY,

Dated 18-0L- 2008,

For their-kind information ~nd
necessnry action Plensc,

1

Yours feithfully,

TTE /GHY,
Dated 18-04- 2008,

e T mmm——— —— -
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To,
The Divisional Railway Manager, Pate s (6 /S f 0g
N. F. Railway, Lumding, T

Dist. Nagaon, Assam.

Ref : Order dated 18.12.07 passed in
0O.A. No. 307 / 07.

Ref : Order dated 03/03/2008.
Sub : Representation.

That the applicant is serving under the N.F.
Railway, Lumding since 1994 as T T E and since his joining
at Lumding Junction, he is discharging his duties with
utmost sincerity and unablamishly with full satisfaction of
his superior authorities. Thereafter on 28/12/2004 the
instant applicant was transfer from Lumding Junction to
Badarpur Railway office and in compliance with the
transfer order dated 28/12/2004 he joined at Badarpur
Railway office on 8/1/2005, discharged his duties as
TTE. It is important to mention her that vide a decree of
divorce dated 4/8/2004 passed Addl. District Judge’s
Court of Karir;iganj. The instant application was living
sepafately with his wife i.e Smti. Putul Rani Roy at two

different places. The applicant is living at Badarpur
Railway office and his wife is staying at Lumding in her
parent’s house. That surprisingly on 27/3/2007 within
the span of 2 years one transfer order was issued by the
concerned respondent and directed the applicant to join
again Lumding Railway office immédiately. Thereafter the
instant applicant submitted several representations .before
the concerned respondent to alter, modify or cancel the

27/3/2007, whereby the applicant was re-transfer from



Badarpur to Lumding within a span of 2 years. But the
concerned respondent has not consider the grievances of
the applicant and also not replied the representations of

the applicant. Under above circumstances the present

applicant approach the Honble Central Administrative

Tribunal, Guwahati, seeking direction from the Hon’ble
CAT, to interfere with the transfer order dated 27/3/2007
issued by your Division . And the said case was registered
as O.A. No. 307 /07 and on 18/12/07 after hearing the
parties Hon’ble Tribunal pleased to directed the Railway
authorities to disposed of the representation of the present
applicant expendiously within the period of 3 _‘EP_EQ‘L from
date of judgment of this Tribunal and in compliance with
Hon’ble CAT/ GHY’s Order the respondent authorities
posted and transferred the applicant at Guwahati and also
advised the applicant to vacate the quarter No. 673(A) at
DTS Hill colony while presenting him physically before the
SSE/ Worth / LMG.

But on the present applicant received some
phone calls in his cell phone from same unknown persons
telling him that if come to Lumding then he will face dire
consequences and those unknown persons also told him
they are all waiting for the moment when the applicant
coming to Lumding. That the present applicant suspect
that some unknown persons, may be the friends and
relative of his wife, who are revengeful or may be member
of Lumding “ Mahila Samittee” threatening him to face dire
consequences. That applicant apprehend that his life
would be in danger, if he go to Lumding to vacate and
handover the quarter No.673(A) to SSE /North / LMG.



— A&

Under above facts and circumstances , the
present applicant humbly submitting before this Division
that because of fear factor he is unable to Lumding to
vacate the Quarter No. 673 (A). This is for your kind

information.

Thanking you,

Yours faithfully,

Slits Ay,
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